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. CENTRAL ADMINISTRATIVE TRIBUNAL o
' %T’H%L:EWH DELHI ' -

REGN.NO. CA 7JO/80 | .

.Miss.Rugmlnl Menon & others Ceseenssess Applicants

(VS"‘ T ' . -
Ministry of Finance & octhers .......... Respondents
. i ‘

t‘\, '

- L ~ Coram: Hon'ble Mr.Kaus hal Kumar, Member(A)

- ‘ o Hon'ble Mr,T.S.0beroi, Member (J)

: Avolicants fhrough Shri K.K.Rai, -Counsel.
11.4.1989 < n o | | : |
' In thls c“ce the avplicants,who are members
’ " | of Crade—IV of tle Indlan Economic Serv1ce, have
. challenged the resefvation for Sbheduled Castes &

- . Scheduled Tribes inthe matter of promotiomto
P N : higher gre ades, Admittedly, the applicants have not

| made any reoresantJtlﬂns to the Depar+ment in this
_ regard and have not e%haustcd the remedies avallable

. ~ H\. to them under the Service Rules. Sub-section(l) of -

Sectign 20 of the Administrative Tribunals Act,1985

lays down-that a Trlbunal shall not ordinarily

\admlt an aoplﬁcatlon unless it is sctlsfled that .

-

the appllcant_had availed of all the remed;es avail-
able tc him under the relevani service rulés a;'td
>redressal of grievaqceé; Learned counsel for the
TP - ' oQDllC“n S states ihat certaln otner members . oF

the Indian Efonomlc Serv1ce, who are not before us

-in tbls apollca+1on, ‘had made Teprecenfatloﬂs to
the Devartpment on the poimt agitated in this
-application but no veply was given and that on

~a similar apolication filed by those applicants
another-Bench of the Tribunal has.directed |
issuance of notice to the Respondents 'Since .

in the pLeseﬁi case, the apnlicents have admitt ediy'
not made any'representatlons whatsoevgr to the ’
‘Départment, this case is clearly distinguished
frpm:the other Original Application referred. to

by the léai"nefq counsel, Although we are not aware .
of the facts of tnat case, we do not find any
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JUStlflv7t1“n Lor ﬁdmltilng this aDDIWCBLlOR oFr -
: -1ssu1ng a-show cause notice to uhe Revoondents at
~ this Staﬁe when the applicents have not made.any
Te presmn4 ations to Lhe DeOarbment - With these
ObSPIV&ilons, this llcatlon is. rejected Howevef;
. thé aDpilcarts will be at l1uert to file a Fresh
’ -alelfPtlon after’ exhaustlno all the. remedies available
. _ - to] them’ as Der the provisions of Sectlon 20 or the
'_*L'f'z (AR .A@mlnlsura ve Trwbunalc Act, 1985, -
. "/ "ﬁ %L\\/ . - J\* A“/ )
- T.S.OBERQIL) '\. " (KAUS TAL KU‘/‘AR;
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